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Mr. S.R.Chaurasia, proxy counsel for
Mr. D.P.Garg, counsel for the applicant
Mr. U.D.Sharma, counsel for the respondents

'It is stated on both sides that in view of the

general directions of Hon'ble the Supreme Court, orders

have been issued and the

. has .
applicant /got the relief as

prayed for in this application. In this view of the

matter, the application has become infructuous.

In view of above submissions, we dismiss this

application as having become infructuous. No costs.
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